-—
I e S

—
(Rt

i

il

S
\__

{

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER#BAD BENCH I
j

AT HYDERABAD ! i
H
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| )
Dt. of Decision @ 22{2-95.

D.A. 215/95.
. f
1 M,A.Aleam 11 : h
2. Shaik Ahdullah ' | A
3. G.S5harada | !
4. D.Sathaiah :
5. V.Pamda ! a
6. VeThirupathi ! !
T E.RamESh | ;
8. T.Gopal . ]
8. S5.Sshadev | ,
10, S.Varalakshmi '
12. ArOnd~auathi : |
13. P.Prabhskar be e - i
' |
i

\ia : I !
w |

1. The Supdt. of Post Offices, - o
Hanamakonda Division, | 4
Hanamakonda. . ' }

. | )
i

2. Union of India, rec. by the
Secretary to the Dept. of Posts, | ﬁ
|

New Delhi. -
:

3. The Chief Post Master General,
A.P.Circle, Hyderahad. ' j
| .
x

Hyderabad.
| i

5. The Sr.Supds. of Post OPPices, |
Guntur Division, Guntur. | ”

I

J

6. The S5r. Supdt. of Post Offices, | ;
Hyderabad Division, Hydsrabad. .o Respondan%s.
|
: f
|
l 1:

Counsal for the Applicants : Mr. K., Venkataswara #an

. . I
Counsel for the Respondents  : Mr. N.R. bavaraj, SrjCGSC.
i
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~" THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN
I!

R. RANGARAJAN : MEMBER (ADMN,) d

CORAM:

THE HON'BLE SHRI
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0.A.No,215/95, pate: WA{ G4

| '/J/

" JUDGMENT |

I as per Hon'ble Sri R.Rangaraj%n, Member(AdTinistrative) X

|

1 \ | l
Uaard Srik.Vankateshwara Rao, learned counsel for
the applicants.and Sri N.R.Devaraj, learned ?tanding CoTnsel
: ,

for the respondents. ! | '

]

2, The applicants numbe:igg 13 herein who had joired

as Short Duty/RTP Postal Assist%nts during tpe years 1981 to

1990 were all regularised during the period |‘1988 to 199
|

- - . . . - =as ~ * .o ‘J £ -

!
O.A. Since then the applicants were working as posta V

Sorting Assistants under the coptrol of re5ﬂondents. Fe
present OA dated 10-2-1995 is ﬁiled under sec,19 of th

A,T.Act, 1985 praying for a deqlaration that they are ‘
entitled for the grant of Proddctivity Link%d Bonus at(the
rates applicable to the regular Postal Assiétants/Sort#ng
Assistants for the period theyrworked as RTQPA/SDPPA and

for a further direction to pay'the arrears of bonus to
WN1CN TNE @PPLLlGENCTS arc Siiyaacs | _

|

3. The applicants hereinlwere regularised after they

had-worked as SDAsS/RTPPES in t%e reSpondentém organisa¢ion.

It is stated that they were selected after éough compe%ition
and performed their dutiés quaétitatively a#d qualititively

the work as that of regular Po%tal AssiStanFS/SDAs whepnever
they were engaged intermittently against thé vacancies| of

regular pPostal Assistants/Sort;ngAssistants; By denyiLg them

the benefit of Productivity Lihked Bonus foL the'perij# they
|

§§}/f l : ‘ {eeed/=
‘ |
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i 3 | ‘ '
had served as RTP/SDSA, allowed éf the D.G., Department ”
of Posts by letter dt. 5.10. 1988' they had been subjecteI
to hostile discrlminatlon in vioﬂation of Art.14 & 16 of
the Constitution. Hence, this ?A has been filed with the
| ' |

above prayer.

|

4. Sri K.Venkateshwara Ra?, learned co%nsel for the

applicants has drawn our attent%on to the Ju?gments of

the Ernakulam Bench in OA 171/89 dated 18.6.%990. The

applicants therein were also si@ilarly situated as that|

of the applicants herein, The bA 171/89 on Fhe file of

Ernakulam Bench was decided based on the decision in O

612/89 on the file of the same sboucie cie —e o

Linked Bonus 1f they have put ?n 240 days o% service each

year ending 31st March for three years or more. It wa
further held in that OA that a&ount of PL BLnus would
based on theii average monthly,emoiuments stermined
Aividina the total emoluments éor each acc&unting yéa
eligibility by 12 and subject lto other condlition» PL=prL*u,_ -
from time to time, {

|
|

| . |
similarly 8 placed'to that of;the applicants in OA 17]1/89.

|
As the applicants herein are %n the same situation as
|
applicants in OA 171/89 decxded by Ernakulam Bench aJ in

OA 611/94, 869/94 and 123/95 of this Bench we see {
\

regson in not extending the same benefit to the applﬂLants

‘ |
in this OA also. ,

F)///; | |-
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6. In the result, this OA #s allowed with a |
' |
direction to the respondents to ¢rant the app}icants !
the same benefit as granted by Eénakulam Bench and this
BeNncn or uiv ieweemeee——  _ J |
l = 7-l‘— - n“,\g.aﬂpﬂ
in para-5 above, The above dlrectlon should be completeF
within a period of three months #rom the date of commu~
' |
nication of this order. r |
! I
|
7. The QA is ordered accoﬁdlngly at the admission
stage itself, .No costs, ! :
(R.Rangarajan)’ ' L. .)ﬁy ‘ :L;;
’ Member (Admn, ) [ Vice Chairman =~ ~
. :“ ) " .
| o |
‘patedl]  Feb., 1995. ! ] _
. : | .‘ 4 ] :3/§d/
Grh, ! f
i !
To ‘ o
1. The SUPEIintEBdent of Post Offices, |
-2 mn ﬁnn%mg gnda. |
2. The Secretaryto the Dept.o ts, * T a N
Union of India, New Delhi. , oif» gy
3. The Chief PostmasterGeneral %.P.Circle,
Hyderabad. : !
4, The Sr.Superintendent RMS Z'rDLV1sion, !
Hyde rabad. | |
5. The Sr.Superintendent of Post, OfflCES, l
Guntur Division, Guntux. V
l

6. The Sr.Superintendent of POStFOffifffi;-_J .
Hyderabad Division, Hyderabad ' l

7. One copy to Mr.K.Venkateswar ﬁao, Advocate| CAT,.Hyd.

8. One copy to Mr.N.R.Devraj, Sq.CGSC.CAT.qu. !

9, One copy to Library, CAT.Hyd. |
10. One spare cCopy. |

| . I
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- Dismissdd for default.

-
TYFED BY  _ CHECKED BY
COMPARED RY - APPROVEL &y

H L .
IN THE CENTRAL ADMINISTRATIVE ThIav:
HYDERABAD BENCH AT HYDERABAD

THE HON'SLE MR,JUSTICE V.NELLADRT RAO
VICE~CHAT R}AK

AND

THE HOX'BLE MR.R,RANGARASAN 3 MOADZT)

i

DATED: I0 - Q ~1994

ORDER/JULGEMTI; |

M : PYZR (o2
O.A.No, DJ\S \9_5/-
.T -A.Na, (w.p. ' C )

" Admitted and Interlm directions

issued.

Allowed. *’//

Disposed of with directions.,

Dismigsed.

D smis ed_as withdrawn

’ Contral Admin:si;ative Tribanel
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